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IN THE CUSPTOMS, EXCISE AND SERVICE TAX APPELLATE
TRIBUNAL,/NEW DELHI, PRINCIPAL BENCH NEW DELHI

Date of Hearing/ Decision:22/10/2014

1| Whether Press Reporter may "be allowed to see the Order for
publication as per Rule 26 of the CESTAT (Procedure) Rules, 19827

2| Whether it should be released under Ruic 26 of CESTAT (Procedure)
Rules, 1982 for publication in any authoritative report or not?

4. Whether Order is to be circulated to the Departmental authorities?

No
3| Whether their Lordships wish to see the fair copy of the Order? ﬁ

Customs Appeal No.C/526/2010

CC (Preventive) N-Qyg J W Appellants
/ Vs.

JMD Oil Pvt. Ld. Respondent

Appearance:

Shri Govind Dixit, AR for the appellants.
Ms. Reena Rawat, Advocate for the respondent.

Corain:

Hon’ble Smt. Archana Wadhwa, Member (Judicial)
Hon’ble Mr. Rakesh Kumar, Technical Member

Final Order No. 5414 Y / Dated:22.10.2014

Per Archana Wadhwa:

Being aggrieved with the crder passed by the Commissioner (Appeals)
vide which he has remanded the matter to the lower Authority for conducting
the cross examination of the Chemical Examiner, Revenue ha. filed the
present appeal on the ground that the Commissioner has no powers to

remand.

2. The only gricvance of the Revenve is thut the Commissioner has no

powers to remand. iéé j ,')y/




3. Without going into the said legal question, @ we are of the view that
@e Tribunal admittedly has powers to remand, we remand the present appeal
of the Revenue to the original Adjudicating Authority for fresh decision, in
the light of the directions contained in the impugned order of the

Commissioner (Appeals). Revenue’s appeal is disposed of in the above

terms.

Member (Judicial)

.

(Rakesh Kub airj/ ' / 4
Member (Technical)

Ckp.




